
CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGM.QRE BENCH 

Second Floor, 
C.mmercjal Complex, 
Indiranagir, 
Eangalore-560 038. 

Dated: 3 AUG19B3 

RPPLICATION NO(s), 	143 of.  1993. 

AE2h1C 9flt(5.V.Suresh 	 v/s. Res22ndent(s)Dlrector,SISI, 
Hubli & Others. 

&T. 

I  

Br.M.S.Nagaraje, 
dvocate, No. 11, 
II Floor,I Cross, 
S.uj.tha Complex, 
Gandhinagar,B 'lore-9. 

The Director, 
Small Industries Services Institute, 
Industrial Estate,Bokul Road,HublI-580030. 

The Director, 
Small Industries Service Insitute, 
Bangslore-44. 

The Assistant Director, 
Samil Industries Service Institute, 
Branch-C-I, Industrieal Estate, 
Gulbarga. 

Secretary,Deptt.of Personnel & Trining, 
Loknayak BhavanW, Khan rlar ke t,Neu Delhi. 

Sri.G.Shanthappe,Centrl Govt.Stng.Counsel, 
High Court Building,Bngalore-I. 

SUBJECT:- 

Please find enclosed herewith a copy of the ORDER! 
STAY/INTERIM ORDER.passed.by  this Tribunal in the above said 
&pplicatjsn(s) on 2 7:2_------- 

J.UDICIL BRANCHS 

Sri.V .Suresh, 
S/o. K.B.Va]leshan, 
48, Forth Main, 
Sixteenth Cross, 
Mslleswaram,B 'lore-55. 



BEFE TdE CRAL ADLAINISTRATIE TRIBUNAL 
BANGALE BFCd : BANGAtE 

DATED THIS THE TJENTIErH IIkY OF JULY 1993 

Present; 

lion 'ble Mr. Justice P .K. Shyaasundar ... Vice Chairian 

kbn 'ble Mr. V. Rakrishnan ... 	aber (A) 

APPLICATION NO. 143/93 

V. Suresh, 
Aged 24 years, 
S/o K.B. \Ialleshan, 
48, 4th £4ain, 16thcross, 
lalleswaran, 
Bana1ore-560 055. 

[Dr. A.S. Naaraja ... 1dvocate] 

The Director, 
Saall Industries Services Institute, 
Industrial State, 
Gok.i1 Road, kiubli-580-030. 

Tne Director, 
Sal1 Industries Ser,ice Institute, 
Bana1ore-560 044. 

The Assistant Director, 
S.call Industries Serrice Institute, 
Branch C-i, Industrial Estate, 
Gu1bara. 

Union of India represented by 
Secretary Secretary to Governt, 
Departaent of Personnel & Training, 
Loknayak Bhavan, Anan 4arket, 
New Delhi. 

... Aplicant 

.. Resondets 

[Snri G. SHnthappa ... .vocateJ 

This aliEation haria co.ia Lip for aiaission before this 

,TribW / .- 

ic 

f t 

today, Hon 'ble /ice-Chairan, aaje the followin; 

ORDER 



H 	 .1 

 

Having heard both sides we notice the happy endii.j to the 

controversy pertaining to the teraination of the service of the 

applicant as a LGwer Division Clerk in Siall Industries Serrioe 

Institute. The applicant was appointed an on 17.1.1992 with 

effect frau 30.12.1991. TO his surprise his services stood terai - 

nateci t 	nths later by an order dated 23.3.1992 for want of 

vacancy. Thereafter he took up the oatter with the depart -it 

and also with the Staff Selection CQ&aission ['SSC' for short] 

who was responsible for his appointnt and jot a good response 

fra SSC. e notice that SSC wrote a letter as at Anxure A-5 

dated 5.6.1992 pointiny out that the ter.nination of the services 

of the applicant was £iperaissible for the reasons ntiod 

in that letter. The departent was advised to redeploy the appli-

cant elsewhere where vacancies are available and to take such 

steps in that behalf. 

e are nz told that the applicant nas been offered a postia 

at Dhanbad in Bihar wnich the applicant has lad1y accepted the 

opportunity. Dr. X.S. Nagaraja for the applicant statestz-iat 

the above is the position and also produces a copy of the letter 

/q,N\U Ying acceptance of applicant's appointaent as WC in SISI, 

I 	 t(bad. In the circurnstances this OA nas becoae infructuous. 

UA 
I 	 he pplxcant who has n, accepted the past of ID in SISI, Dhan- 
.0h 	 ) 	/1 

bad/frill take up nis position at Dhanbad. He can of course parsue 

his efforts to get back to Karnatakã as and when a vacancy arises. 

e also direct the departiat to bear in view if an occasion 

arises it is just and proper to repast the applicant to Karnataica. 

:With these obeervations this application is disposed off. 

.• 	 '• 

cThAL AUMSAI 	 [A] MM 	 VIcCdAIR4AN 


